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Notes of the Registry

Orders of the Tribunal
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Qrder dated 22,01,07.

The proxy coumsel of Mr.G,A.R.Dora,ld .Counsel
for the Applicant submits that gince the Applics;nt
has cot the relief, the case may be dismissed
being infructuous.

In view of the above, the O.A, is dismissed
being not pressed,

Mr.S.K.0jha, ld.Standing Counsel for the

« Respondents is present, A ’
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Merl)?!x;r (Admn,) Viceechairman




